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n R
"CATLYING ATTENTION TO MATTER.
" OF DRGENT PUBLIC IMPORTANCE,

- JREPORTED Crists IN- HANDLOGCM AND
POWER LOOM INDUSTRIES '
SHRIK. S. CHAVDA (Patan): Mr.
Speaker, $ir,1 have notreceivedithe statément
from the Government, regarding my Calling
Attention Notice. Ttis normally circulated
to the Members. I have not received that.

+SHRI DINEN. BHATTACHARYYA.
(Semmpore) . have ‘pot received also.

Sbri K. §. CHAVDA : He has ‘not
received also, Sir.

"MR. SPRAKER : Iam sorry, the state-
ment has comne very lite.
(In:mpt:qm)

MR. SPEAKER: Mr. Reddy, I don't
know anything about jt. I am not responsible
for ‘the Short Notice Question; Y think,
tmust have gone to the Government. It is
for the hon, Ministerto accept ornot to accept
it.

(Imermpmm)

MR :SPEAKER : Mr. Reddy, this is not
the proper stage. I have already called the
next item, Calling Attention.—Shri Chavda.

SHRI K. S. CHAVDA : Mr. Speaker,
er, I call the attention of the Minister of
Commerce to the following matt:r of urgent
public importnncc and I request that he may
mnke a statement thereon i

"I'hc reported crisis in the handloom and
powerloom industries due to unprece-
dented rise in prices and mn-dvmlabllr
ty of yarn,”

THE MINISTER OF - COMMERCE
(PROF. D. P. CHATTOPADHYAYA) :
M. Speaker, Sir, It is conceded that the
decentralised sector is facing severe yarn
shoftages. “This situation is:a dinect sequ] to
severe power-cuts offecting ail the yain pro-
ducing States. - The position kas tskeh:a turn
for the worse because 33% of free yarn . pro-
duction capacity is located in ‘Tamil Nadu
which is under 75% power cut, .In Uttar
Pradesh, the power cut is of the order of 65
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per chat mow. " f'hie "Gt diclinie i 'pho -
duction capnot be quantified. The price
lguﬂ which Hit the free yarm avidfabimity - in

ebriary, 1973, T8, Bowever, ‘fn&iatm of s’
anticipated $teep declitié th free yirn svafls
ability. ¥ have been seized of this problem
in all its facets during the last fortnight or so.
T have held discussions with the Ministers
of ' different Stite * Governments and répre-
se:iﬁuves of thie Gottsn’” fextile ‘industry - ind
thade, At all stugés; the Planiiing Comenis-
siofi hat ‘also been’ aésoeiited with -these
discussions. )

-

The pxoblcm because of i its very intrinsic
charter does not lend itself to_solutions which
would fully satisfy the requirements of the
decentralised sector in all the concerned
States. Physical fall in production levels due
to circumstances beyond our control cannot
be completely corrected. To that extent,
the decentrahsed sector would have to Hve
with 'shortages, at least for’ the ensuring four
months. I have, however taken the following
decisions which should ease the situation t®
the extent it is possible :

(1) The producers of cotton yarn would
be statutorily prohibited from selling yarn
except in  small quantitics in the form of

beams (meant | for _power-looms), o
the trade or to anyone else except to the
nominees of the Textile Commissioner. This

is in pursuance of a voluntary obligation
taken by the industry to place 100 per cent
production of free yarn at the disposal of
Government. The production is expzcted

tobeof thcorderofaﬂ million Kgs per month
and this. mll be distnbutcd by the . Texnk
Commissioner.

(2) Al manufacturers of yarn shall
under a Statutory Orpder, have to .s¢
yarn only to the nominees of the Textile
Commissioner.

85 *The mumumcrnrers oF Yadh 4or dvil
consumption it havito tﬂcﬁ not less than
60,pet cant of sych, yarn in the. form of hanks
{meant for handlooms) and not Jess than .20
(per cent in the form of cones (meant for powe ©
need some time to scquire recuisite recling

}



197 vm "

(4) Mills producting end supplying
Sosiery yaris ghall have t0  continte to do so
under a statutdry order.

(s) Each mill shall, under a statutory
‘Order, have to display the name of the unit, the
-count of the yarn, and the ex-factory price of

the yarn on each bundle of yain delivered by
the unit for the decentralised sector or civiy
~consumption.

(6) The production pattern in terms of
counts shall, under a statutory Order, be
pegged down to the pattern obtaining in
December, 1972.

(7) The prices shall be statutorily noti~
fied for each unit as follows :

(@) Upto counts 408 and below, the
market prices of December, 1972 will be
adopted. This is being done because there
was no price like in these count of yarn
upto  December, 1972 over the previous
8-10 months.

(®) In regard to counts 60s and above,
the regulated yarn prices adopted from 18
1972 would be taken as a base and also the
following factors would be added thereto ;

() Changes in the prices of eotton
since August, 1972.

(i) Increase in labour cosgs.

(i) Extra burdenon the unit due to
power-cuts by way of lay-off compensation
payable to workers as  well as distribution of
the present overheads on a much smaller
production.

fiv) In respect of ynits located in
Tamil Nadu and U.P., & further 6 par caat
-sllowgnce wauld be allowed both for the
lower as well as for the higher counts, bgcause
of the higher incidence of power cut in these
t?Vb States.

, () The impact of a recently ann-
tPWRCRS 40 Der eeRt xmpon duty,.en imported
ROUQRS.

(8) Yarn ‘txpores shall be condacted in a
regulated manner, In respect of contracts
e ereoution, deliveriés shall be staggered
beyond June 1973. Fresh conteiem dtmy .be
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registered with TBRPROCIL for deliverie®
for Ist Septemiber 1993. A criling will be
put on expore of yarn,

(9) Inrespectof fitm export ordersof hand-
loom goods, special allocations will be made
after each contract has been scrutinized by
TEXPROCIL/Handloom Export Promotion
Council.

State Goveérnments, particularly Tamil
Nadu and U.P. are being requested to make
additional ppwer available to the spinning
units. Unless production revives, acute
shortages can neither be averted nor mitigated.

Tamil Nadu Assembly have passeda Reso-
lution requesting the Central Government
that the entire production of that State may
bemadeavailabletothehandloom and power-
loom sectors located within that State™ in pur-
suance of which they have also entered into
an agreement with the Southern  India Mill
Owners Association, In this situation of
overall shortages a rational and an equitable
system of distribution has to bs enforczd.

T have received representations from some
segtors of the industry urging that counts
below 26s should not be brought under Dis-
tribution Control for two reasons. Firstly,
there has not been gny undue price rise in
these counts of yarn; and secondly, the States
where these yarns are used do not have any
infra-structure to lift the quantities allocated
to them. I have found that the regulated
scheme enforced from Ist August, 1972,
petered out mainly because only 50 per cent.
of the free yarn production in the higher
counts was controlied underthe scheme. I am
firmly of the viewthat,in the presentsituation
half measures will creaf no impact and have
10 be firmly yuled out.

Regarding lifting of yarn, I am addressing
the Chief Ministérs immedistely to let me
know whether they will be able to retire the
documents, take deliveries and distribute
‘the yarn within their States. In case they
want Centrul Government assistanos in this
behalf, T shall direct the Qotton Corporwtion,
f Inhe 1o act-s.the sold selling agent of
the «doneerned State Goveriment fto this
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purrose. The mill sector, inetpecu've of
their geogrephic location, shall have to con-~
form to the measures now being announced.

The success of the scheme  depends on the
co-operation of various State Government,
Iam, therefore, requesting the {Chief Minis-
ters of all States to set up watch-dog com-
mittees consisting of different interests like
industry, trade unions, representatives of
handlooms, powerlooms, mill sector, Mem-
bers of Parliament of the region and Members
of the State Legislatures to study and supervise
the harmonious functioning of the arrange-
ments outlined above,

SHRI K. 8. CHAVDA : I have just
received this very long- 6-pege statement.

In spite of a very good cotton crop last year,
" there is a big shortfall, as agreed by the
Minister also, in the production of yarn in
the country, particularly in Tamil Nadu,
Meharashtra and Gujarat due to power
shortage and power cut in these States.
Mills are not inclined to enforce a ban, to
cut on the consumptionof yarn for weaving
cloth. If they do so, naturally they have also
to retrench the workers. But the entire
shortfall in the production of yarn passes onto
the decentralised sector, that is, the handloom
and powerindustry, Under these circumst-
ances also, Government export yarn to foreign
countries, ‘This has resulted in an unprece-
dented rise in the prices of yarn and weavers
are not in a position to purchase yarn at such
high prices. If they do so, they are put‘toa
loss because the prices of handioom cloth
have not risen correspondingly.

Secondly, this has created widespread un-
employment in the handloom and powerloom
industry which gives employment to over

10 million persons in the country; this is the
second biggest industry, the first being agri-
culture.

The Mibister has mentioned the steps .he
has taken which are contained in this 6-page
statement. 1 would like 30 know one thing,
It is reported that Tamil Nadu is going to ban

-the movement of yarn from that State to .other
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States. - If this - happens, other States like

Maharashtra will follow suit-and there will be

difficulty, as other States - will be starved of

yarn,

" I would like to know what steps the Govern-
ment is going to take to meet this situation,

Secondly, the hon, Minister said-that he
had convened a meeting to find out a solution.
I would like to know when the meeting was
held and when ' the recommendations or
decisions taken at the meeting will be im-
plemented.

The handloom industry is also exporting to
foreign countries and that is why, if adequate
quantities of yarn are not made available to
the handloom and powerloom industries, the
export of handloom cloth may also be ad-
versely effected. This also should be taken
note of.

PROF. D. P. CHATTOPADHYAYA :
The hon, Members have raised very pertinent
and very relevant questions, but most of them
are in the form of some suggestions and
queries, to which I have already provided the
answer. Even then, since the hon. Member
has raised them, I will touch upon one or two-
of them. I entirely agree with the hon.
Member that of all the sectors, decentralised
and centralised, of course the decentralised .
sector comprising the powerlooms and hand-
looms provide bread without butter to some
eight million to nine million people who
deserve our first sympathy. The policy
statement I have made before you takes parti-
cular and special and preferential care of
that very sector. So, if the hon. Member
has found time, he could go through it and
see for himself that the whole scheme 1s
otiented primarily to their needs and their
problems.

The second question is about the export.
It is only a small quantum of our total textile
production that we export, but inthe contest
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PROF. D. P. CHATTOPADHYAYA :
1 entirely agree with you.

SHRI K. S. CHAVDA : Instead of ex-
porting the yarn,  give the yamn to the
handloom weavers so that the handloom
products are exported.

PROF. D. P. CHATTOPADHYAYA :

I entirely agree with you. If Mr. Chavda
suggests that extra yarn should be given to
the dsezxatralised s22tyr [+ ta2 pHyny D1 of
export, I entirely agree with him, but 1f he
meant—] do not know whether he does mean
that—that exports should be cut down to fi
the decentralised sector, then I have a shight

reservation. I was only trving to mike  thag
point.
The other point that he referred 1 also

very important, that 1s, the problem of the
Tamil Nadu Government, Already, the
Tamil Nadu Assembly has adopted a reso-
lution requesting the Central Government
that the entire production of their State may
be made available to the handloom and power-
loom sectors located within their State. I
understand the problem of the Tamul Nadu
Government  because really they are mn
difficulty. But difficulties are not pecubar
to that State. The difficulty 1s all over,
It is almost a national problem resultng from
a nawral calamty over which we have no
hand. So, the problem being what it is,
and the shortage being what 1t 1s, we have to
distribute our shortage as rationally and as
equitably as possible,

SHRI E. R. KRISHNAN (Salem):
That 1s only temporary; up to April.

PROF. D. P. CHATTOPADHYAYA:
In the long run, as Lord Keynes said, we will
all be dead and they will be discussing not
this but they will be discussing something
else, It is the short-term problem that we are
dealing with,  After the onset of the monsoon
which, we hope, will be good, many of these
problems like the power-cutand consequential
difficulties will be over. The short term
problem faced by the Tamil Nadu Govern-
ment is ot pecaliar to Tamil Nedu. There
are mangy other  S'ates. The other day
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had a discussion with the Indusiries
Minister on phone, I found the response was
very friendly and conciliatory and that he is
also trying to sort out the thing. But th.
resolution on the face of it reads pretty dis-
turbing. Ientirely, share the view expressed
by the hon. Member Shri Chavda that the
shortage being what itis, the total production
should be equitably and proportionately and
rationally distributed among all the State
suffering from power cuts.

SHRI DINEN BHATTACHARYVYA:
Only the other day the ] some issue was raised
and discussed 1n the other House and that
statement as reported is not exactly the same
as the Minister is now giving to the House.
The Minister says that it is a national ques-
tion. You will perhaps remember that since last
March this issue was discussed several times
in the form of call attention and quesuions
and stereotyped answers were given by his
predecessors just as the one he has given
now, that such and such committes has been
appointed and another committee had been
set up to see if the first committes was func-
tioning properly and so0 on. We fined that
the remedial measures was the setting up of 2
committee, nothing more. The whole cotton
economy, starting from raw cotton and ending
with the finished product 18 still predoma-
pantly under the control of the big monopoly
houses and the result is while the raw cotton
price is going down the price of finished pro-
duct is going up. What is the reply of the
Minister to this ? You are a8 new Mimster
with youthful vigour 1a you and I expect at
leastyou to put thesuggestion here to your
Cabinet that you are here and now nationa-
lising the whole textile industry; in that case
you will not have a separate statement from
Tamil Nadu and another from Maharashtr a
or West Bengal. The question relates to ten
million people; they are spread all over the
country, Tanul Nadu, Andhra, U.P.,, West
Bengal, Maharashtra and other places; they
are handloom weavers all. You will perhaps
gemember that when the Britishers came here
they tock the first step to see that the weaver
of our country were destroyed; they cut their
fingsrs. The same thing is repeated in
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{Shei K. S. Chand]
motherfo&»m;yo\iuéf&ehu'thé weavels th
starve and die peacefilly. Miny' wedverd
in West Bengal Nadiddl and Hooghly have
commutted suicade because they could not
survive this sort of shortage of yarn My
first pownt 18 Whether you sre going to
nationshse the texnle mdustry Yegiming
from the purchase and sale of the raw cotton
to fimshed products

Regerdng the Tamilnadu Assembly state-
ment, you sre perturbed My question 1s
this  There 1s a total shortage To what
extent 1s 1t ? Are you prepared to see that
1015 equally shared by all the States 2 If the
Tami Nadu shortage 18 75 per cent and mn
snother State1t1s 5or 10 per cent throughout
the country you mamtain the policy so that
the shortage 15 equally shared by all the

States

Then comes the queston of price
In tus statement m the other House
the M muster aémitted tHat therise 10 price was
unstificd It has gone up by 5o to 160
per cent You ate pleading as 1f you have
nothmg to do  ‘The hoatdets have
hoarded. The bankers hid given them
credit to purchage 1t in latgé duantities and
stock it Then why are you here ? You are
not sumply a spectator You have some role
toplay What have you done sbout this
problem which 1s eating the Lives of about
1 crore of people all over Intha ? In Salts
m Temi Nadu, the weavers are offeting
satyagreha for what ? For yan at a reasdn-
able prnice You are accusing the Stite
Govrnments sometimes that the whdle stock
18 not hifted. In “Tamil Nadu Asserbly it has
peen pomted out tharitis nota fact that they
have not lifted the full Quota givent to thein.
You cannotshp away with these lume excuses.

Yduhavemﬂ\ummdfeMpuafnt
stec] [and cosl al} over the country, 'Why
not mtroduce the same systern 4o Tespect oF
corton and yarn @ Weavers miest s with
teafs in ther eyes vaying tiey lave to pay
even 100 Py ¢ént snore sometimes thim  wirkt
gmwvmmMm:hmmdMMu
ply.! 'Why 1 this discrintinatioh  sowasd
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the céstern tegich 7 ¥ kddw 1ff Bihar thske
are a large number of filehébwho we tn thé

meagre income they got from wea coarse
cloth, towéls etc But they are alto ho,
getung yath m propertime  $6,the {1 e

all ovet the coutitry inust gt yattiat the swme
price  If at the present thofnent you canhot
bring § satytory Jeguslation for that, at least
you can give some subsidy to the wavers of
West Bengal and the eastern region  weavers
and are dymg I come from that constity-
ency The remedies that have been sugg-
ested are stereotyped and the weavers will not
be satisfied withit I want to know whether
any rehef will be given to the weavers who
arc not getung any yarn (Interruptions)

Can the munster and his supporters tell me

why there was such an abnormal rise *

‘There was a 11s¢ 1n price of 1§ per cent upto,
December Suddenly, there was a jump
by hundred per cent Government 18 res-
ponsible for cresting' khis condition So
it must takefull responsibility for the mam~
tenance of the starving weavers

PROF D. P CHATTOPADHYAYA :
Though I heard some of the comments made
by the hon Member, I really do not know
what questions he has put I very much
sppreciate us anti-monopohst attitude, Bat
I cannot share the view that he alone has a
monopoly of the care, sympathy and anxiety
for the conditton of the weavers,

If oply the hop. Member had gone through
the statement  he would have found that 1t 18
precsely to alleviate the sufferings of the
poor weavers that we have brought this schbme
before the House, He has stdted that thiy
scheme 1s stereo typed. I am convinged
that he has not gone through it Othe:
both quantitatively and qualitatively, he m
have found that 1t 18 & new ycheme.

SHRI K. S, CHAVDA . I received the
stasament just when I was on my legs.  §o,
st was not possible to go through it in full,

PROF. D. P. CRATTOPADHYAYA :
zen Gndetbtihd thet poist, Dut wostadied
eriticiete whoulll be avolded.
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The question of Qumnn: g the monapolists
is al'néfu:g; unfounded, because {n the schestie

we have wiade gxplicit provision for cent per
cent procurement. Secondly, even in the
matter of distributioh, 'we ate keeping
sbeojute control over the mechgnism and the
agencies concerned. It is quite different from
the schethe we tried previdusly.

Coting to the question of prices, it fs
becguse of the steep price rige since December,
particularly evident from the figures of
Jantary and February, that weé have been
persuaded that we should do something and
this 18 the result. We have decided that the
price rise of the previous twp months will be
completely neutralised and the price level
would be brought down to the December
level. Some other fagtors that have to be
taken into cpnsideration are also mentioned
in the statethent. The whole scheme is to
see that the role of hoarders aud traders who
corner the stocks 1s totally eliminated.

Then he said that there is some discre-
pancy between what I sald the other day in
Rejys Sabha and what I am now saying.
There is no discrepancy; there is only some
difference in the level of concretisation.
Earlier, we were thinking along some lines
and now we have got a concrete scheme,
Before coming with this scheme, we dis~
cussed it with dafferent sectors like handloom,
powerlocm and mills and trade umons. So,
under the constraints this is a rational and
aceeptable scheme. Gaven the co-operation
of the State Governments, M.Ps., MLAs.
and trade unjons, the criucism will prove un-
founded and unjustified.

SHRI DINEN BHATTACHARYYA :
I put a specific question regarding the equa-
Msation of yarn ptice throughout the country.
He has not replied to that.

PROF. D. P. CHATTOPADHYAYA :
It is upnder the study of a high-power
Commiftee.

ot wae Tox wgwt (Fafn):
worw o, s off X o wmw
far g @ ot o @ Rk
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gFl F g oW W E AT
wETeN e W1 feme T
wriw 3% fafrees wfoedt & gam fqu
a1 s gen fafret 3 W go dte &
T W wwenn & g gres
fom @ Sfew Sed wTaOE W9 UE
w0 W fpgaw & fafew feall
¥, gux ww R, fagre ®, Fw §,
afrw ¥, wgrae ¥, W 539 ¥
—ZF GHT  ZATR ¥ ®OE-SOR 20
arg g § ok % ofard W
W & o Y A o A0 W W
oot wor ot feaf % § 1 oafy R
A e geft Sfew § g e
wk faamr ¥ SR ave wTeeTar
g e & 1 @ fagre & & v
wF syt wga § fr 3 qoe &
qfcavr s @ ? g T @
ey & § Afew oud avaer Wi
o g T R ERE A T § Wi
B saw o O W wET A W
&1 % are T ¥ sgAT W g fn
"o S qur faar § 6 v SR
A GE T A UL G F W
9T W fefgsqma o< IR v
ay o @ € mfn Sy AR FRe
&, 70 sfaw ik 30 sfawe, & @
WrAWMRE?

T OWT WY EW A AT W
TR MW R § oy W
oy on ? W
WA W WY SweT WYEW W
% ¢
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fer—amry w37 & fr o QX
rH IR @ E B Y g
T & af § gy § wied
% wgar g amrre Y ¥ TR AR
AT WX 35 @R YT wwd
§ W W v o Y X g aw
82 Sty ag v § forad wwd Gaow
= ® ¢ ok sar sfomerey
LT FHTRd FT Q@ § | Tl g
fewelt #t wH & wrOU QAW
& Ao A ¥ 1 X Ay W A
& A A feafr ¥ 0 g et
TR ol ¥ e ¥ oW I
whE Y aew & wrd § ) Wi W
e @ fafem ) R s Rw
qrg, TR, deaye ¥, fagw A
wrEge, fagk ols, e &
W X T dnr § 1A oY wae ¥
W AT R T @ E 7 T
afar af) aawr § fv Gy Y @
T AT Y $T & F@ wE { ey
N wEEr g g ?

& gg ¥t wigm 5 ogr g A
R & @ § Tax W, W,
ghamor ¥ =gy Fa1 %@ qra A MR
&y or @ &, ara< & faqw ¥ Wy oA
waear 7@ o1 @ § 5 qEew A
T gk far P g ff saT A
greft owadfy dw ¥ W oA &
faqumrear s M@ & o gr
SYSRA ¥AAT AGRT WY A Awg
N frafae w0 & g fror o ) W
wieforr ey q@r w% v e
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e fear § fead ofr @y s
¥ g W e v § e W
e e s g fawr o 7w
wrax 9 W o fsur § av Y fe oy
AR WIS A} g T AR W
Wt wreE Wy W@ frad Wik s
® s v qur wfes @@
&< fer o o% famd AR W
wftw ga faer a%?

wiaw aw g § w1 wio Y
AT FW W4T W@ § A 7 e dar
Eeom A aTd ok wEy feyw &
sfafafeay #t o 3 ? oY 3T W
Fwamel ® g, sk sw & afq
IT A GHET A EW FA A 99 W
qifeflem &, @ @ # Wy
oY A AT @ § AT T %W Y
T IAT AAT 9T W A FAT wL )

PROF. D. P. CHATTOPADHYAYA
I thuink, I have answered some of the questions
raised by the hon, Member

About the scheme of implementation, 1
said 1n Bombay on the sth that, within seven
days, we would announce the scheme It is
nice, within four days, we are announcing the
scheme today He asked me when we are
going to implement. Right from today.
Since the decision has been taken and the
scheme has been drawn up, right from today
we are gomg to implement it,

About power shortage, as I have said,itisa
natural calanmuty resulting m power cut and,
therefore power shortage. We have to put
up with these difficulties, whether we are 1n
position or in opposition, this shortage has to
be shared, whether we are in this State or in
that State. I very much share, as I have said,
the anxiety of the hon. members for the
suffering, and it is for that that we have drawn
up the scheme under the constraints which
are there.
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About power shortage, I have already said
in the body of my own statement that I will
be writing to the Chief Ministers of States
requesting them to do, even within the frame
-work of the constraints of power cut, what
best they can to make it available for the
weaker sector of the textile industry.

Secondly, the question of power shortage
and the remedial measures is a high level
question, and an inter-ministerial committee
of the Union Government is seized of the
matter; it has been engaging the attention of
the highest authcrity and some measures are
being taken.

About distribu tion, I have said that I am
addressing the Chief Ministers imme-
diately to let me know whether they will be
able to retire the documents and take up
delivery and d istribution of yarn within their
States. In case they need assistance, we
have our machinery to help them. But the
most important help will be of the watch-dog
committee, as I have said, which, I suggest,
should consist of different Party members,
MLAs. and MPs., trade union leaders, who
.can help a lotin the successful implementation
of the scheme.

ot waw faq wqwe : wga ¥
@ Al ¥ dafor dgw oW
wird & ¥ oy 9 ¥ g i
g fuy § AT 57 ol aw
g wrtardr Y g€ & 1 & S g
g 5 ax % qrag miw §, s Wl
! dfor f W wT §T FT G
W@ & A § w §o srear w6 7
W AR § Aet ot ¥ 3o T ey
g
PROF. D. P. CHATTOPADHYAYA :
It is not within my ministerial competence
to give a categorical answer to this question,
because, as 1 have already seid, a high-powered
inter-ministerial body is looking into the

matter; it is being examined very expeditiously
and a declsion will be taken quickly. So,
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on behalf of this Ministry, I cannot take a
plecemeal decision which affects 8o many othe
sectors of industry and so many other
Ministries.

SHRI R. K. SINHA : (Paizabad) :
I have heard the statement of the Minister,
It is good that he has spelt out the details
of the programme of action. He has said
that there would be no half-hearted measures,
But I would like to say that in an industry
which employees ten million of people, the
problem is there—of the groaning populsce
in India; there are ten million families who
cannot be provided for if there is a crisis
in this Industry. People, mostly
Harijans and Muslims, are on the
verge of starvation in Eastan Uttar
Pradesh, Bihar and different parts of the
country. Itis good that the Minister has held
discussions with the Ministers in the States.
It is also good that he has held discussions
with the Planning Commission and I am sure
that he will not take the full time limit of
four months because this limit of four months
should be used for examining a long-range
programme for ameliorating the lot of the
people who are suffering. Power shortage
is a lame excuse because only if we look at the
figures, in 1972 there was a record production
of 468 million kg. whilein 1970 it was 406
million, kg. There were invisible exports to
some countries and cornering of stocks
If the Ministry acts positively, the partia
shortage which is there should be con-
trolled.

Then, the Minister in the Rajya Sabha had
said that there will be a price pushing back.
Therefore, when the price fixation is
examined, it should be put at & lower level.
The Minister should remember thet his
predecessor has been told by representstives
of Parliament that there were stocks worth
Rs. 50 crores lying in the godowns snd they
could not be sold because the products of the
handloom industry could not compete with
the products of the mills, They were pro-
posed to be taken over and exported to Bangla
Desh and other countries. What is the
Ministry going to do sbout it ?



Grisis ni.

Then, the friend who asked questicns earlier
ﬁu spoken about the Handloom Bpgrd, Why
unttheyeetuptneﬂmdloqmﬂmrdnsa‘
statutory body instead of filling it u 2
officers who do not know and who not
understand, the problems of ‘handloom in-

dutry ? W‘hy not you set up spinn;ng mﬂl;

211

Mim try examine the quesuon of setting np
spmmng mﬂls m ma)or centres wh re

a'h ' Faizabad’ where the smﬁll scale 1ndustry
is a!ready t.here This shotild be ‘examined

and also adeqmte bank credxt mnde avmlab]e
1o, thesc smaIl weavers, whether it be powe:
loom mdustry or handloom indus(ry

"1t the ‘revised statement of the Minister
Hid’ beeri“laid on ‘the Tible of the House
eiiffier; there would have been a iore authen-
tic'and mdre o'B;eetwe examinaticn of ‘this
qﬂést!on It is = probief of riot only redc-

tiott 'of ‘the ya¥n prices but aléo allocation ‘of
“¥ikrn 'on'the basis'of the needs'of the differerit
Stites for the handlboit; povver loom and’ the
h(mery industries.

- “Then, it should also be ensured that yarn of
infétior or wrong quality is not manufactuved.
Wrong supplies -have been made in the past.
Thie gsolution similar to the one offered to the
wugar indistry-~hsif control, helf de-pontxdl
and now voluntary control is all right, bt let
the voluntary control be very very strict.
Fhie yarn producers in the country have taken
the Forelgn Trade Ministry for-a ride in-the
past. Théy have chented the Governmenit,
.they have cheated ten :million . weavers in
the cointry st -the Ministry hus  coime -6t
for the-frst time with w positive; -dynamic
statement. Let:there be un iniplementationiof
‘the same. ‘This should be examined very
d!owuyﬂymd dlso impmed.

't wish to reming‘the Wx‘;’x"ter thnt“th‘efte
weiec onferences in the pasts. . (Tndgrruptions)
’m is sompething Which” iffeEts thé’
nearly 10 millioii~ Funiflied™ mﬁmﬂ”()n

MARCH §, 1973

"‘onﬂnt. "It b these Verv Too
péople,

wehndcqnvmedacgn

Rﬂm

M‘m

country. came to thfs ﬁmeeung 'Then, we:
were told thnt bv 24th April & decision would
be taken. < 'We were told about that voluntary:
deeltiolr. Burthat ‘volimtary decision®. Was.
never brought into prectice. . I'ém bappy. that.
our-dynamic: Minister has tried ito:approciate
thie problem and-I mn sure he should be. able-
to tackle it It:must be done oh an awarensss:
thet this- industry 'is. about to die unless.
energetic steps are taken immediately. Let
them also examme sqenuﬁcv.lly as to which.
ure ;he chemxcals and dyeu whxch g0 into the
producuon of ynrn Let r.hem go into t.he
quemon of the avmhbdxty of raw matemls

Bu'la monopoly m ‘on and the rpw material i is
;he basxc medlqm through which the pnceg
rise Mh. These are all the thxngs whxch
must be scxennﬁcdiy examined. He men-
i ed about certam bodies and comim eee
to. b > 8¢t up, I.et them be bodxes whxc‘ Ainto
the vxtals of these who want to cheat thc
ma;onty of the people of this country.

PROF. D. P. CHATTOPADHYAYA :
Meost of the suggestions, made by the hon.
Member are 50 acceptable to me that I do not
kigw whéte I' ‘shiguld differ aid on- which
ahoukl 1  comment.. *Howcger, I would like, to
tell hxm only one thmg and it is this,

We do not beheve certamly in any haif-
héited feasures. . We thotigh thitt with'the
copperation .of .the mdumy the, voluntq;y
scheme will wor,k. But ‘that’ expecmnon ‘of
oiifé didnot’ nateriaie, o, Enrichéd with
our pot-sa-gweet experience, I. s,hould 8y,
we have come up now with a dxﬂ'erent sort'of
sthiémé Whetbiwe have nibt eft rooiti for Ehkir
doing anything wrong. I entirely aggee
with my hon. friend (Shei R. K. Sinha) that
merelyin terms of the power-cut, the price rise
cannot be accounted for. The element of
eornenng by some unschipulous elemenu in
‘thié tratde st als0 be taken note.of.’ T sree:
les which we

pre plugging BuE the oaly point that T want
Jmnmen. stmply becatise there, dre spme
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black sheep in the industry, we should not
condemn the industzy wholessle, This is
my only submission, Alithevarygonstrugtive
suggestions made by hon. Members will be
Tocked into and I riay sty, while we takeh the
necessary concrete administrative measures,
we will be guided by the constructive sugges-
tions made by hon. friend.

SHRI K. 8. CHAVDA : Sir, there it 2
mistake in the statement. Under Para 2(3)
he says :

“The manufacture of yam for civil con-
sumption shall have to pack.. . not less
than 30 per cent in the form of cones
(meant for power looms).”

Whereas, in para 2(r) he says that producers of
cotton yarn would be prohibited from selling
yarft ‘except in small quantities in the fotm of
beams (meant for power looms).” Thete is
an apparent contradiction in the statemefit.
Hendlooms use yarn in the form of ‘hanks’
Powerlooms use yarn kin the form of ‘beams’.
Textile Mills use wazn in the form of ‘cones’
I think there is some sort of confusion in the
mind 'of the hon. Minister,

PROF. D. P. CHATTOPADHYAYA :1
am: not confused, Sir, I would request the
hon. Member to get necessaty help and
guidance from the people who know  things
better.

MR. SPEAKER : Now, papers to be laid
on the Table.

ot gww v wowm@  (qIiA):
Ta< §fear 1 ggAte B o A &)
dxg s ® fowre foam war § 0

-

MR. SPEAKER : The Minister will make
a statement later on.

{Inserruptions)
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCHE (SHRTA/C.
GEORGE) : On behaif of Shri K. R.
Gaitesty, T beg to lay on the Tabls—

(1) A copy of Central Sales Tax (Registra-
tion and Turnover) (Amendment) Rules,
1973 (Hindi and English versions) published
in Notification No, G.8.R. s6 (B) in Gazettn
of India dated the 9th February 1973, upder
sub-section (2) of section 13 of the Central
Sales Tax Act, 1956. [Placed in Labrary. .
See No. L'T-4430/73.]

(2) A copy of the Income-tax Officers
(Class T) Service (Repulation of Seniority)
Rules, 1973 ( Hindi and English versiond)
published in Notification No. G.S.R. 54(8)
in Gazette of India dated the 9th Rebruary,
1973, issyed under article 3¢9 of the Consti-
tution, together with an explanatory memo=
randum. (Placed in Library. See No. LT-
4431/73.]

(3) A ¢opy each of the following Notifica-
tions (Hind1 and Bnglish versions ) under sub-
section (3) of section 12 of the Goverhment
Savings Certificates Act, Y959 i~

(i) The Post Office Savings Certificates
(Amendment) Rules, 1973, published in
Notification No. G.S.R. 116 in Gazette of
Indin dated the 10th Rebruary, 1973.

(i) The National Savings Certificates
(Fourth Issuc) (Amendment) Rules, 1973,
published in Notification No. G.S.R. 117
in Gazette of India dated the Joth February,
1978.

[Placed it Litbary. See No. LT-g432/
73.1

{4) A copy of the Post Office Savings Banks
(Amendment) Rules, 1973 (Hindi and English
verdions) published in Notifieution No. Q..
R. 118 in Gazette of Ifidia duted vhe toth
February, 1973, under subrsection (3) of
section ‘24 of the Government Savings Bazks
Actj 1873, {[PlacedinLibvary. S No.
LT-4433/731



